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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and 
(b). Kurmadanga on A. K. Light 
Railway, is a contractor operated halt 
and the proposal for its conversion 
into a flag station, is under examina-
tion. 

Request from Rajasthan Government 
for location of a Fertilizer PIant in 

Rajasthan 

*469. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of PET-
RoLEuM AND CHEMICALS be 

pleased to state: 

(8) whether huge 
Pyrites are available at 
in Rajasthan; 

deposits of 
Saladipura 

(b) whether Government ofRajasl 
than have requested the Central Gov-
ernment for the location of a Fertilizer 
plant in the public sector in Rajas-
than; and 

(c) if so, the reaction of the Cen-
tral Government in this regard? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): (a) and (b). Yes, Sir. 

(c) The Working Group set up by 
Government indicated the possibility 
of establishing a fertilizer complex in 
Rajasthan. The decision in this re-
gard will be taken on receipt of firm 
data on the economic availability of 
the basic raw materials like pyrites 
and rock phosphate and essential 
utilities regarding which studies are 
under way. While feasibility report 
on Saladipura pyrites deposits prepar-
ed by Mis. R.T.Z. has been received 
the World Bank feasibility report on 
rock phosphate is being examined by 
the Union Department of Mines in 
consultation with the Rajasthan Gov-
ernment. 

Fourth Rise in Prices of Crude OU 
allowed to Foreign Oil Companies 

'470. SHRI D. K. PANDA: 
SHRI ATAL BIHAR! 

VAJPAYEE: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: ~ 

(a) whether the foreign oil firms 
have lately been allowed a rise 1n 
crude prices for the fourth time in siX 
months; 

(b) if so, the extent of increase al-
lowed and total increase in crude 
prices during the last six months to 
the foreign oil companies; 

(c) the reasons for granting such 
increases; and 

(d) how these increases have affect_ 
ed and are likely to affect the prices 
of different petroleum products? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): (a) and ('h). The in-
crease in FOB prices claimed by for-
eign oil companies since 1-1-1973 has 
been of the order of 0.704fbbl dollar 
in the case of I..ight Iranian: crade 
and O.50Zlbbl dollar in the caSe of 
Arabian Mix. Foreign exchange has 
been released for the import of crude 
oil at the enhanced prices during 
1973. 

(c) Crude oil prices have been going 
up continually since November 1970. 
A sellers' market prevails. Crude oil, 
therefore, cannot 'be presenfty bought 
at lower prices. Like all other coun-
tries, India has to buy crude oil in 
the world market at prevailing prices. 

(d) The prices of bulk refined 
petroleum products are linked to the 
price of Light Iranian Crude Oil. The 
O.P.C. recommended that the FOB 
prices of bulk refined petroleum pro-
ducts should be increased by 4 per 
cent for every 10 cer.tslbbl increase 
in the price of Light Iranian crude oil. 
Accordingly in June, 1973. the FOB 
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prices of all bulk refined oetroleum 
products were incl'eased to corres-
pond to the crude oil price of 1.88/bbl 
dollars. Subsequently, as the prices of 
crude oil further increased, a further 
increase in the prices of selected 
petroleum products has been allowed 
with effect from 22-8-1973 to corres-
pond to the crude oil price of 2.38/bbl. 
The increase made in the prices of 
selected petroleum products are as 
follows:-

Product 

Motor Spirit 93 
Motor Spirit 83 
Packed Bitumen 
(all grades) 

RS.99.77 per Kl. 
Rs.98. 00 per KI. 

Rs.So.oo per MT 

Lubricants! Greases Rs400 00 per MT 

e clusi e cis~  

Naphtha Rs.60 00 per MT 

CoDStitutioD 01 AutoaOlllllllS Boards for 
Il'Itptieu, Dralaap aBd Flood PrOtec-
-.on SeIiem .. "" the Entire Len"", 

or 1Dt.r-8tate Biven " 

fn. ~ B~P ll 1l  "JHA: Will 
~ i~ of llUUGATION AND 

~ ~ pleBM4 to sta~: 
I 

(a) wheQie, a ~ 1 11P 1 boll.t'ds HI-
IlQ1\slbll! for irri.ation, drainage Md 
Jqod PNltelJijell BIII:\llInEl!l over the entl!!e 
~n t l ef" n~ riven have not 
~n l ~~te  !II) fir; 

(b) if so, the ~~ ll  therefor; an~ 

(c) whether there is any proposal 
under the consideration of Government 
to constitute River BOII.Ms b l·r,visaged 
ill the i~ Board Act! 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO):" (a) 
to (c). The River Boards Act, HI56 

no ~n~ll t :> aq ~on pyno:> sp.reog 
aso'H lInn 'l""aMoll 'ao!peld U) pnn01 
SlItd It 'Shane" .ta"T.t.to sla"Tl a~ l  

.l~n  JD lnamdoyaAap .10 nDllllynBal atn 
no sltlaUlttlallOfl. ~l ~  pUll lel~oa  atll 
BSJApa Ol saWDq LIDS!APll 9lI spleog 
.leArn: JO UOnllDrJ.1o am saBUSTAua 
aceount of the unwillingness pxPressed 
by most of the states ~  the formation 
of such BDards. 

As a result of the increasing use or 
water resDurces of the country and 
the programmes of larger utilisation, 
the future need has been recog-
nised for cDnstituting of high t><,wered 
National water Resources Council to 
evolve a national water poilcy and to 
make a cDntlnuDus appraisal of the 
needs fDr water and most beneficial 
and equitable allDcation of available 
water fDr different uses in the Interest 
of the country as a whole. 

Amendments to some provisions in 
the ConstitutiDn have been considered 
necessary so as to reflect the c"ncept 
Df water as II> national assest. l'ropo-
sals for these amendments are bping 
worked out. 
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